
CEN'.l.)RAL All'!'lINISTRATlVE 1RIBUNAL 
JOD!-U?UR BENCH : J:COHEUR. 

,Original Application No. 162/2002 

Kishan Lal J a• 
S/o Shri Panna Ji Jat 
r/o : Village & Post 

Pi tha-ka-Khera · 
via Raipur 
Bhilwara Dist. i Applicant. 

rep. by Mr.T.N. Prasad for 
Mr. P • S~ Bhati : C0u.nsel for the applicant. 

1. 

0 -versus-

Uni.:> n Of I.nd ia through the 
Secretary, Ministry of Postal 
and Comnunication, · 
Government of India 
Dak Bhawan, 
New Delhi. 

Respondents. 

CORAM :: The Hon'ble Mr. Just ice G .L .• Gupta, Vice Chairman 

The Hon'ble Mr. -A~P. Nagrath, Adniinistrative Member. 

aate of the order: 

ORDER 

The applicant challenges the order Annex. A.1 

dated 3.6.2002, whereby he was directed to hand over 

·charge Of the post of .SD:SPM, Pitha Ka Khera to the 
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new incumbent. 

2. It is averred that the ~plicant being Senior 

Higher Secondary passed candidate, is fully eligible 

for the P.ost of Sakha Dakpal. He submitted his 

application foi} the post of Sakha Dakpal, Pitha Ka 

Khera on 21.10.99 and out of 7 candidates, he was 

selected for the post on adhoc ~ and joined his 
--...:=.;r--

duty on 27 .10.99. It is further stated th·at he performed 

his duties wit h the best of his s·!ncerity and capacity 

to the utmost satisfactu)n Of the superior officers, 

yet the respondents passed the order dated 3.6.2002, (Annex.A.1) 

which has the effect of termina tie61i) Of his services • ._____.. 

lt is averred that the order is arbitrary. 

The ·grievance of the applicant is that no 

se noti~was issued to him before terminating 

his ·se ices. It is prayed that the respondents be 
. ),.'? 

d~-relc;:,·· to all'<>tt the applicant to cOntinue in serfice 
-~--·'~ ,I 1,:;: 

...... -:an'.&<:" give him regular appointment to the post of 
'.) . 

Sakha Dakpal, Pitah Ka Khera. 

3. In the reply the respondents' version is 

that the applicant was engaged pur~Y on temporarf 

basis on the post of ~BH-1, Pi tha Ka Kher a, which 

was vacated by one Shri Shyam Lal Vaishnav, who had 

been dismissed frr.n servic~ih It is averred that the 

said Shyam Lal Vaishnav cballen•Jed the order of 

dismissal before this Tribunal and during the pendency 
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to hold regular selection for the post of EDBiM, Pitha . . 

Ka Khera. It is stated that one Banwari Lal Mali was 

selected and he was ordered to take charge Of the 

pgst of BDBIM Pit.ah Ka Khera, but the applicant had 

refused to hand over charge of ~e post to him. It is 

stated that the applicant was never aJ?~ointed to the 

post on regular basis and he has no right to continue 

on the post • 

./. 

4. We have heard the learned ccun.sel for 
~ 

the parties and pet:\lsed the documents placed on 

reco.cd. The apP.licant has not filed any order 

appointing him as EDBJEM Pitah Ka Kbera on a regular 

basis. The case for the resp ondents is that because 

4~\~.c-:J:E,~fhi··. aniss al order of the permanent incumbent, 
. {,.. ,.-- .----:--~-~-<'. ' r~ . 
/~/ <r:~~top..gap arrangement was made by calling applicatiOns 

,~ r f .. · from e~i~ ble candidates throu.gh l Ocal notif iCati on 
\ ,,!A~\\· I' )•~: 

..... and_ .. :LJ~, 7 candidates who appeared for interview, 
, ~c'. . V)l 

!:fr' . / ~/, . 

· .:,, · 'tb~Y~' lic~nt, was given appointment on adhoc basis till 
-;;....--

selection was made on regular basis. It may be 

pointed cut that' even it is the case for the applicant 

that this appoint~ent was purely on adhoc basis. 

-Pi,, 
,J s. It is noticed that process for selection 

for the post of BDB:!EM, l?itah Ka Khera., on regu.lar basis 

was initiated vide oo t.ification dated 6.8.2001 (Annex. R.1) 

It is not stated by the applicant that he had also 

participated in the selection process. It appears 

that the application 
\ 
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for the post in response to the notification dated 

6.a.2001. When the applicant has not aPplied for 

the post in (;esponse to ~fication dated 6.8.2001 

(Annex. J:<.1) he hafb no locus standii to question the 

selection Of Shri Banwari Lal Mali. 

6. The applicant had not been given appointment 

in the year 1999 on a regular .b:isis. 1herefore 

he had no legal right to hold the post. It is not 

mater.Lal that the applicant has worked for more than 
. ' 

two years as .E.D~.fM, .E>itah Ka Khera to the satisfadti on 

of the authorit'i,~ Also the.:~! experience gained by 

him on adhoc basis does not entitle him for regularisation 
·1, 

on the post. No .tU.10 envisaging· regularisation of 

Having considered the entire material on 

The 

right to C2:,~iallenge the order Annex. A.l 

Consequently, the application is dismissed. 

a. No order as to costs. 

a~ 
(A.l?. Nagrath) 

Administrative.:::=i Member 

jsv. 

( G .L .Gup.ta ) 
Vice Chairman 

~~------------------------


